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CENThAL ADINISTrTPJE TRIBUNAL 

CJJAHATI BRNCGUiJA HAIl. 5 
I 

URIGINP1L APPLIC,TIUN NO. 	) 

~'fa trle xl~ I/V •C9 	.Applicant. 

• 	versUs 
Union of India & Ors . . 	. . 	* * . . 	Respondents. 

For the Ppiicant(s) 	4 ç.4ii) 

M. , k 

For the Fespondents 	. . . . 	. 	• • • 

	

_J.O.IE.PF11.H kEPJST 	IE . !___ __D_RD_E_ft_____..... 
• 	 Presents Hon'ble Mr.Justice D,N. 

• 	 I  Choudhury, Vice..Chairman and Hon'blo 

i Mr.K.K.Sharma. Administrative Menber. 

Heard learned counsel for the 
• 	 t partie8. Application is admitted. 

P 	is ill form 	 Issue notice on the respondents. Call 

Pcti 	
fl 	 for records. List on 2.3.01 for orders. 

• 	• 	4• .• 	V (J 
• 	M F. 	

•• 	. 

for  
eb' r 	 Vice- Chairman 

Dated ....... . ......  J •/ 

	

PAe fS er. 	2.3.01t 	List on 12.3.01 to enable the 

parties to obtain necessary instruction 

e
: 	

' on the matter. 

Member Vice-Chairman 

pg 

? $ 12.3. (l 	iply has been filed on behalf 

Seo-- d 	7L)  of th 	rVofldent5 and this case be 

 listed in pnce of Mr.R.Dutta 
(()i learned counsel 	orthe.app1icaflt.. 

/ List on 30.4.01 fo orders. 

Mnber Vice 	hairman 

'EQ 



O.A. 33' of200l 

	

12.3. 01 	 The application relates to grnt of 

Lave encash.nt in lieu of ,rarned Leave 
n available. It was tat9i by Hr.B.C.Pathak 

2 c3A.C.G. 3 . 0  that the appint was intfrttcd 

'by Attor dated 24.1..2001/tO submLt the claim 

in 	per format for 	for the year 19 

Mr.Pat1k to'day also $aced on record by a 
otmuition letter (ted 8.3.01 aressed 

to the ai,1oant. The ontents of the appli" 
cation iseproduced Ielow x- 

Yotave euittcd your claim for 
1eav encaabtnent in pursuime of U.P. 
Gvt.jrcul(r 
202-7C\dtd./30.$1/81, in proper 5ormat 
claiming lave encasthent for 1/1/0C 
to 31/0V2)00 on 24/07/2000. Accor'- 

• 	 dingly yu' claim has been processed 
• 	 and leav/encashtneflt for 30 days for 

the year 999 enced anti drat. A 
• 

	

	copy. Of sction orer also edtscd 
to YOU V$\NO.E/163/200i/0OlO5"08 

• 	 dtd.2.24O0. But the amou so 
drawn 	.\11.46/.has not yet bees 
r'eceived/ bt yu inspite of the inform 

	

• 	 mation ivefl p you by the office 
while rceivinyour salary for the 
ith o/E ebruay. 2001. 

Yu have fu\ther been asked to 
sulxnit/ your claim, 5.n proper format • 	 vide Is office Letter No.1k'S1L 200 
005fl/1/163 dtd.2A01.2001 but you 
have /ai]eä to do s. 

ou arc therefor\, once again 
aved to submit youç leave encash'- 
merit/ claim for past pd;iod in proper 
fort for payucnt oflave encas1'e 

The afresaid copy is p1ac4 on records 

In the/ facts and circuvstanc we o nc 

find ny ground to initiate th cctm 

proCe2diflg8. Accordingly. 	4'is 

closed. 

* 	 Mcnber 	
Vice-Chairman 

r 



Order of the Trib'una 

The application relates to grant 

of leave encashment in lieu of Earned 

Leave not availed.It was stated by 

Mr.B.C.Pathak Addl.C.G.S.C. that the 

applicant was intimated by letter dated 

24.1.2001 to submit his claim in proper 

format. Mr.Pathak to-day also placed on 

record a communication dated 8.3.01 

addressed to the applicant. The contents 

of the application are reproduced belowt- 

"You have submitted your claim for 
leave encashment in pansuance of 
U.. Govt. Circular No.G 1 N_4I905/ 
TN81 202-70 dtd. 30.01/81 in 
proper format claiming leave encashc. 
ment for 1/1/2000 to 31/01/2000 on 
24/07/2000. Accordingly your claim 
has been processed and leave enoash-
rnent for 30 days for the year 1999 
encash1 and drawn. A copy of sanctbu 
order also endorsed to you vide No.E 4 .. 
163/2001/00705-08 dtd. 2.2.2001. But 
the amount so drawn i.e. Rs 11,496/-
has not yet been receivedLu in spL 
of the information given to you by 
the office while receiving your salasm  
for the month of February, 2001. 

You have further been asked to 
submit your claim in proper format 
vide this office letter No.DSHL 
2001/00577/E/163 dtd. 24.01.2001 but 
you have failed to do so. 

You are therefore , once again 
advised to submit your leave encash-. 
ment claim for past period in proper 
format for payment of leave encash- 
ment . 11  

The t o-esaid copy is placed on records 
andfbrm the part of the Records. In 

the facts and circumstances we do not 

find any ground to continue with the 

proceedings any further. The applicant 
is accordingly ordered to comply with 

the directions contained in the communi-
cationdated 24.1.2001 and 8.3.2001 with 
utmost despatch , if not already done, 

The respondents are also directed 

to complete the exercise for disbursal 

of the claim expeditiously preferably 

within a mobth from receipt of the claim 

from the applicant in the format. 

The application thus stands dispose— 

contd/- 

of the Registry 	'Date ,  

2 • 3.01 

0.A. 33 of 2001 

- 	 .- 
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• 	 *• ._ 	 ,( 

.33 of 2001 

Order Pf the Triburna •. 

leaving it:open to the applicant to Move 
theTjunaj again if he feels agg*ived 
by the action of the Respondents on the 
issue. 

Menber 	 VIce-Chajrman 

\ 
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, 	URIGINAL-APPUCTION NO. 

Applicant 

Versus 

1iofIndia &Ors ........... . 	RGSpOfldOflt8. 

For theTh'pl.Lcant(s) 
 

• 	 •• • 	 •: 	 M- . 

i 

V4V 
For the Respondents. 	. .' .. ................. •. 

dAA 	- S 
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.01 	The application relates to grant 

of leave enoashment in 'lieu of Earned 
Leave not availed.It was stated by 

Mr.B.C.Pathak Mdl.C.G.S.C. that the 

applicant was intimatOd by letter dated 
.;tL•• 24.1.2001 to submit his claim in proper 

format. Mr.Pathak today also placed on 

recordá communication dated 8.3.01 

addressed to the applicant. The contents 
of the application are reproduced belowr- 

"You have euáitted your claim for 
leave encaahment in pansuance of 
'U.. Govt. Circar NO.GEN_4_1905/ 
TEN..81 202-70 dtd. 30.01/81 in 

	

• 	proper format claiming leave encash. 
meat for 1/1/2000 to 31/01/2000 on 
24/07/2000. Accordingly your claim 
has been processed and leave encaah- 

• ment for 30 days for the year 1999 
enca shed and drawn. A copy of sanctin  
order also endorsed to you v.tde No.Ef 
163/2001/00705-08 dtd. 2.2.2001. But 
the amount so drawn i.e.n,_11496/- 
has not yet been receive4u in spit 

• of the information given to you by 
the office while receiving your sala 
for the month of Pebruary, 2001. 

You have further been asked' to 
submit your claim in proper format 
vide this office letter No.DhSHL 
2001/00577/E/163 dtd. 24.01.2001 but 
ydu have failed to do so* 

You are therefore , once again 
advised to' submit. your leave encash-
ment claim for past period in proper 
format for payment of leave enoash-
ment." 

The 0 
• 	

esaid copy is placed on recorle 
and. orm the part of the Records* in 

the fa.s and circumstances we do not 

find any ground to continue with the 

proceedings any further. The applicant 
is accordingly ordered to comply with 

the directions contained in the communi-
oationdatód 24.1.2001 and 8.3.2001 with 

utmost despatch , if not already done. 

The respondents are also directed 

to complete the exercise for diebursal 

of the claim expeditiously preferably 

within a rnoth from receipt of the claim 

from the applicant in the format. 

The application thus stands diaposed 

contd/.- 

I&es of the Registry jiDa 

12.: 
7.r.jpp.  

j 	• 	 -f: 	t 
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It. 	4 	 O.I.33 Of 2001 

Note3 of the Regi$try 	.Dat'e( 	 Order f eThbunai 

- 
-j--- 	12.3.0 leaving iopen to the applicaht to move 

the Tribunal again if he feels aggrived 

by the acti?n of the Respondents on the 

issue. 
L 	 4.•. 

. 	

5d/ VICE CHAIKMAN I la 

• 	 . /(4C.A.D 

r 	•..Th 	 13J 
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Comp71FORWARDING-MCR 

Government of India 
OIo the Superintendent of Police 
Central Bureau of Investigation 

Anti-Corruption Branch 
R.G.Baruah Road,Sundarpur 

Guwahati-5 
No.E/163/2001/ 	 DATE :: 08/03/2001 

To 
Shri S.P.Singh Yadav, 
Inspector of Police (U/s) 
CBI/ACB/Guwahati. 

Sub :Grant of Leave Encashment in lieu of earned leave not availed. 

You have submitted your claim for leave encashment in pursuance of U.P. Govt. Circular 
No.GEN-4-1905/TEN-81-202-70 dtd. 30/10/81 in proper format claiming leave encashment for 
1/1/2000 to 3 1/01/2000 on 24/07/2000. Accordingly your claim has been processed and leave 
encashment for for 30 days for the year 1999 encashed and drawn. A copy of sanction order also 
endorsed to you vide no.E/163/2001/00705-08 dtd. 2/2/2001. But the amount so drawn i.e. 
Rs.l1,496/- has not yet been received by you inspite of the information given to you by the office 
while rôceiving your salary for the month of February,200 1. 

You have further been asked to submit your claim in proper format vide this office letter 
no.DPSHL2001/00577/E/163 dtd. 24/01/2001 but you have failed to do so. 

You are therefore, once again advised to submit your leave encashment claim for past 
period in proper format for payment of leave encashment. 

Superintendent of Police 
CBI/ACB/Guwahati 

Endst.NoE/163/2001/ 	 Date :: 08/03/2001 
Copyto: 

,,Shri B.0 .Pathak,Advocate, Central Government Standing CounslCAT,Guwahati 
for inforthaon and necessary action. 	 0 A-; 	3 	f

1--,' 

7Y\ L 
Aupenntecit o\i;ce 

,9 fPCB/GuWa'kati  
/nc. 
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IVE Ei'TEL tLiIN ISTh 1iJNL 
- 	GUuHUi1 BENCH 

URGINL 'APLICTuN ND, 

Name cF applicant 	24 4 

Respondents : LfrLrn of India & rs. 

c No.of .pp1icant _ 

2. Is the application in the proper form 	: 	Yes/v 

• 	 . hether name 	dancripion and address of all 
the p.pers been fuoished in rouse title. 	Yes/p. 

4 hs the oplicatiun been dui' signed rc verified g Yes/1' 

5. Have the ropies been dulyifld 	: 	Yes/N< 

5 Have suffinient number. of copies of the application 

been f I inc 	 • 	g Ye 9/ W. 
7 Whether &L the on8cr,nsar parties are impleded : Yes/. 

.. 
• 	 Whether Lnqlsh translation of doocuments in the 

• 	 latgs g 	 . 	. 

• 	
. 	 '9.. Is the aiicaticn is in time 	'/csA 

'10. Has the Iekoletn4me/Memo of appearan/uthorisaion filed: Yes/NQ' 
J. 

Is he 7.,pplication by IPU/BD for .Rs.50/_ . 

1. Has  t h e application is ripaintanable .: Yes/v. 

• 	 . Has th3. impugned order oriinl, duly attested been id : Yes/ 

• 

	

	 14. Has the 'Le g ib le copies Of the annexureS duly attested filed : Yes/N/ 

S. Has the index of doccuments been filed all agaiible :- 

Has the cequirsd.numbsr of qnvelapd earig full addr?ss 

	

of' the respondents been filed 	 / 	/No 

Has the delaratiofl as • 	required by item 17 d the form : 

• 	
' j 1 	Whether the relief scubt for arises out of the Sinle 	yesJ '  

Wheertth2 iterim relidf is prayed 'for : Yes/ 

In case- of condonatiun 'nf delay is fi Ja d is it suppotd : Yfs/No 

Whether this case can be heared hy)$E/0IIUN 

Any other points g 

21 Result of thm scrt111y with initial of the Scrub-ny clerk e 

• 	 SECTI 	UFTI CEH 	 ' • 	 • 	DEPUTY REGITRA .  - 

•"': 	

•i 	 •• 	' 
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Guwahatj. Brich 

I N THE CENTRAL. ADMINiSTRATIVE tR I EUJNAL GUWAHAT I BENCH 

(Anappi ication under Sect ion 19 of the Administrative 

Trihunale. Act 1985) 

Title of the Case 	 O . A.No 	 of 2001 

Suresh Pal Sinç4h Yac:lav 

- Versus 

Lin ion 	of India & Ors ft.20acJ.. 

INDEX 

Si 	No Particulars of the documents 	 Pape No 

1 Apiication 1 	to 	10 

2 Verification 11 

12 
3. AnnexUreA/i 

i g 
4 AnnexureA/2 

5, AnnexureA/3 

6. AnnexurCA/4 

7 Annexur .... A/S ,. 

For USC in Tribunal a Off ice 

Date of filinQ 

Reistrat1on No 

REGISTRAR 
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H 
I N THE CE:NTRAL ADM I N I STRATI VETF :[ EftJNAL GiJWAHAT I BENCH 

BETWE:EN 

Shri Suresh Pal Sirich Yaclav, 	Inspector 
(Under Suspension) Central Bureau of 
investigation, c::'ffice of the Supdt of 
Police Central Bureau of [nv est igat ion, 
R 8. }3aruah Road Sund arpur Guw ah at i 
781005 

	

', 	ppiic:ant 
AND 

Un ion of mdi a through the Secretary 
to the Government of India 
Ministry of Personnel & Training, 
New Delhi 

2. The Director, Central Bureau 	of 
Investigation, ceo Complex, 	Lodi 
Road, New Delhi 

3, The 	Deputy 	Inspector 	General 
Cen tr a 3. Bureau of 	Invest i p at i on 
Chen i kuth :i 	Nab agraha 	Hi 1 iside 
Guwahati=781003.  

4 	The 	Superintendent 	of 	Police, 
Central Bureau of 	Invest i q at i on 
Anti Corrupt ion Branch, R G 	Baruah 
Road, Sundarpur,  , Guwahat i-781 005 

5 	The 	Administrative Officer 	(E) 
Central Bureau of 	Invest: i qat ion 
Government of India, Administrative 
Division, 	Block 	No, 	III , 	ceo 
Complex, 	. Lodi Road, New 	Delhi- 
110003 

Eespondentj  

DE:TAI LS OF APPL ICATION 

1 PART I CULARS 	OF 	THE ORDER 	AGA I NST 	WHICH 	THE 
APP L I CAT I ON I S MADE 

The present application is not 	against any 

specified order, but 	the same is against 	the non- 

payment of leave encashment to the Applicant since 

September 1993, 



.4 	
2 

2. JURISDICTIoN OF IHETRIF3LJNAL. 

The appi icant dec 1 areS that the subject iriat:ter of 

the instant appiic:atiori for which he wants redressal 

I a we 1 1 with in the jurisdiction of the Hon b le 

ir:i.bunal 

:. L):M:rr11I0N 

The applicant fi.rther declares that the grievance 

of which the redressal is being sought is in the nature 

of con t I nuous wrong Heric e the present app J. I cat ion 

fulfil is the requirement of limitation as envisaged 

under Sect ion 21 of the Administrative Tribunals Act, 

1985,, 

4 FACTS OF THE CASE 

4.1 	That the Applicant is a cit i :en of mdi a and he 

joined as irspector, Central Bureau of Investigation 

Anti Corruption Branch, Shi 1 long on 24993 after being 

sent on deputation by the UP Police In 1995, the 

off ice of the Supc:lt, of Police was sh i f ted from 

Shi 1 long to Guwahati and the Applicant accord incly was 

also shi fted to Guwahati and since then he has been 

working in the said capacity. 

42 That the Applicant is entitled for 30 days earned 

leave in a cal endar year and in the event of not 

availing the Said leave, he is entitieci to leave 

encashment for one month in a c a:L endar year.  0 The said 

faci 11 ty is avail able to .. ...re employee of Government of 

Ut ar P rad esh even wh ii e on deputation to otier St ate 

Central Government Department and on fore içjn - 



assi nment 	The detail e. of leave eric ashmen t 	and 

granting of the said benefit to the employees of the 

Government of U P are contained in off ice memorandum 

dated 30 10 1981 The aforesaid order was brought into 

effect on 29.9.1981. Clause 11 of this office 

memorandum categorically states that the fac:i I ity of 

leave encashment is admissib i.e to those Government 

servant also who are on deputation to Government 	of 

Ind:i a/other States Government or foreicjn 	serviced 

Therefore the Applicant is ent:i. tied to the benefit of 

leave enc:: ashment under the aforesaid off ice memorandum 

Copy 	of 	relevant office 	memorandum 	dated 

30.10.1981 aiongwith its English tr'ansiat ion is 

annexed hereto as ANNEXURE—A/ 1. 

43 That since the Ap I icant s joining the C}31 with 

effect from 24993 till now he was not granted earned 

leave due to the exigencies of official work. Applicant 

was also not granted and ci isbursed leave encashmerit in 

lieu of earned leave not avai ied' despite his repeated 

r e c:Iue  s t s and represent at i on a to t h e competent 

authori 

4.4 That consequently, during 1. ast seven years of 

Applicant s service on deputation in CBI he is 

erit it .1. ed to seven months of leave encashment on accc:'unt 

of seven months of leave earned Further during i ast 

seven years of c:Ieputatic:iri in C81: the Applicant earneci 

7 x 30 = 210 days of earned leave in his leave account 

Given the fact that Applicant was already havinci 120 

days of earned leave in his account while he came on 
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deputation his total earned leave becomes 210 ± 120 

330 days 

4.5 That as per' statutory j:rovisions unavai led CaIneci 

leave accumul ated beyond 300 days is treated as lapsed 

Therefore, the Applicant is not only beinç deprived, so 

long of the pleasure of holiday on earned. I cave on 

account of cx :icienc i es of Government duty, but also he 

was denied his legitimate right of leave encashment in 

lieu of ear'ned leave not availed and thereby he was 

being subjected to financial injury for the reasons 

best known to the c:ompctent authority.  

4 	That when on various occasions the Applicant took 

up the matter of non-payment of I cave encashment to him 

since September :1993 the Administrative Officer, CDI 

New Delhi Reoncient No 5) vide letter dated 21 1 98 

intimated to the SP CDI, Guwahati (Respond ent No 4) 

that no detai 1 cci instruct ions regard inc 1 cave 

encashment to the officers of UP Police are available 

in Heac:i Office and as suc::h, further clarific::ations in 

this regard may be obtained from UP Government v ide 

their order No 4....488/10/20088 dated 25 B.89 It is 

stated that the order dated 25 8 89 of the Governmen 1' 

of U.P.in regard to leave encashrnent is a sequal to 

ancther off ice memorandum ciated 13 6 :1985 The off ice 

memoranc'Jum dated 136 1985 was issued to remove certain 

anomalies in the matter of grant ing the bnefi t of 

1 cave encashment After the issue of office memorandum 

dated 13.2.1985, the off ic:e memorandum dated 25 8 1989 

was :i ssued The same b cc acne nec essary due to rev :i si on 
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of pay scale impi emen ted by the Government. 	of U P 

with effect from 1 1 86 Pursuant to th is office 

memorandum with effect from 1.1.86, the Government 

emj: loyces of the State Government of U P rec:e iv ing 

Rs .2 900/-- per month or :1 ess in revised pay sc a 1 es were 

ent i tied for th :i rty days and those receiving more than 

Rs 2,900/-- per month were entitled for :15 days leave 

encashment in lieu of 1 cave not available, once in one 

H 	calendar year. 

Copy of the letter of the (dministrat i ye Officer, 

CDI, New Delhi dated 21 1 98 is annexed as 

ANNEXL.JRE-- 

Copy of the office memorandum dated 13 6 85 is 

annexed as ANNEXURE-A/3, 

Copy of the off ice memorandum of the Government 

of tJttar Pradesh dated 25 	89 is annexed as 

47 That the contentions of the Respondents that the 

instructions i'ccarding leave encashment to the offices 

of UP Poiic::e are not available in office is not 

correct It is stated that Head Office is aware of the 

rules poverning the officers of UP Police in regard to 

payment of the benefit of leave encashment It is 

stated that as per the off:ice memorandum dated 30 i08i 

of the UP Police, the Applicant is ent it led to leave 

encashment for one month in lieu of earned leave not 

availed in the interest of official duty. As stated 

ear,  ii er, the memorandLun of 30 10 81 was succeeded by 

two other memorandums dated :13 6 85 and 25 8 89 S:ince 

V 
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t:he reference to the same has been made above, 	the same 

are not repeated here for the sake of brevity. 

48 That as per the condi tioris laid down in the office 

m?muraricjLun of the Governmenj of Ut tar Pradesh dated 

30. 10Sl the Government employees receiving salaries 

I ess than Rs 1400/— mensefr, are entitled for 30 days and 

those employees rece i v ing sal ary more than Rs 1400/--

per month are ant it led for 15 days earned 
leave 

encashment onc::e in a cal endar year. However, 

subsequenj ly, after the recommendaj; ions of the Pay 

Commi c:cj 
on in May 1999 and implementation of revised 

pay scales of ......e employees of the State of Uttar 

Pradesh with effect from 1 1 86 vide office memorandum 

of the Government of Uttar Pradesh dated 25 8,89 with 

effect from 1 1 B6 the Government employees of the 

State of Ut tar Pradesh rece i vi rig Ps 2900/— p in or less 

in rev:ised pay scales are entitled for 30 days and 

those race :i vi ng more than Ps 2900/— p rn are en t i ( led 

for 15 days leave encashment in lieu of leave not 

availed once in a calendar year, 

4. 9That 	though the Applicant brought to the 	notice 

if 	the Responderts all the aforesaid three 	different 

office memorandumc, but the 	bane -fit of 	leave encashment 

was 	not 	qiven to the Applicant, The 	Applicant 	was 

neither cranted 	leave encashment: 	in the calendar 	years 

subsequently 	to the receipt 	of the 	letter 	of 

Administrati, 	Officer (E) , 	 CDI, New 	Delhi 	dated 

21 698 nor for the years from 1993 to 1998. 

N 



_p 

4. [0 That it is pertinent to mentic:in that other 

deputationists from U.P.Police work ing in CDI /ACB/New 

Delhi viz, Shri Pabart Saxena, Inspector/C131 and also 

others working in CDI./AC}3/Lucknow are regul ariy be inrj 

granted leave enc: ashment as per the provisions of the 

said order. Even this fact was brought to the notice 

of the Respondents, but the same was not paid any 

attention, 

4.11 That the Applicant has reasc::ns to believe that 

due to various factors the Respondents are not keen on 

c i v ing him the benefit of leave enc::ashment The 

benefit of leave encashment is Applicant's right and 

the same cannot: be den i ed to him. Moreover, as other 

similarly Si tuated CDI officers are he ing given the 

afc::'resaid benefit, the Applicant cannot be denied the 

same Further being on deputt ion, the Applicant is 

entitled to all those benefits and pri vi I eges that are 

available to him in his home state of U.P.in the 

capacity of being an officer of U.P. Policed 

4.12 That when d esp i t e various requests, there was no 

sat i sf ac tory reply from t:h e Respondents and rerieated 1 y 

the App 1 ic:ant was told about non—avai lab i 1 1 ty of 

adequate instructions or office orders from the U.P.  

Polic:e, the Applicant in his representation dated 

22 7 2000 adc:Iressed to the.A dd 1 Dir,  cc: tor , CDI 	East 

Zone,' Calcutta submitted in de';ail his case 	for 

granting of leave enc:ashment alongwi th all the rd evant 

off ice memorandums of U P 	Police , 	However, 	the 

aforesaid representation dated 22 7,2000 has not been 

H H' 
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disposed of as yet and the Applicant has reasons to 

blieve that no fru:i tfui purpose would he served in 

wai t ing any further for disposal of the aforesaid 

representation 

Copy of the representat on dated 22 7 2000 is 

fp(çj as ANNEXURE-A/5 , 

4.13 That the App 1 icant api tated his grievance of non-

payment of leave enc:: ashment in 0 A 	No 	137/2000, 

howevey-, in its order dated 18.4.2000, this Hon'hie 

Tribunal di rec:ted the Appi ic:ant to file a separate O.A.  

agitating the said grievanc:e. Thereafter the Applic:ant 

preferred Annexure-A/5 representation dated 22 7. 2000 

in the hope that better sense would prevai iamorigst the 

Respondents. However, the Respondents c:hose not to pay 

any heed to the request of the Applicant Hence the 

present application is being fi 3. ed for securing the 

ends of just 1cc 

S GROLIND FORREL IEF WITH LEGAL PROVISIONS 

5.1 	Because c::'ffic:e memorandum dc ed 30,, 10 1981 of 

the Government 	of U.P.gives the benefit of leave 

enc ashmen t 	to i ts employees 	Column 11 of 	this 

memorandum makes it clear that the faci .1 i ty of leave 

encashment is admissibe to t:hose Government 	servant 

also who are on deputat on to Government 	of Indi a 

and/or other states. The Applicant being on deputation 

to the Government of India from the State of iittar 

Pradesh is entitled to the said benefit, 

5,,2 	Because the .e•ter of Administrative Officer (E) 

CBI 	dated 	21 11988 	made it 	clear 	that 	the 

2/ 
C: 
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ci ar:L -f icat Ions in recjard to leave encashment to the 

officers of U ,P Police may be obtained from the U.P.  

Government vide thear order dated 25889, but despite 

that the CDI author'i ties chc:ise to ignore the matter and 

denied the Applicant the benefit of leave enc:ashment 

without any just and suff Ic: i ent reason 

53 	Because the c::ther sim:ilariy siti.tated deputation 

staff from U.P.Polic:e in CDI are be ing given the 

benefit of leave encashment but the Applicant is being 

denied the same Hence the act ion of the Respondents is 

violative of Article 14 of the Constitution of IncJia 

. DETAI LB OF REMEDIES E:xHAUSTED 

That the App lic ant states that he has no other 

ai terrcat I VC ci.....icac ious remedy except by way of 

approach inc.i this Hon b 1 e Tribunal 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE: ANY 
omIEr- CC)URT 

The Appl icarit further dccl ares that no other 

application, writ petition or spit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Honbic Tribunal nor any such application, writ 

peti tion ore suit is pending before any of them 

o RE L. i EFS SOLGHT FOR 

8.1 D:i.rcct the Respondents to grant the Applicant the 

leave encashment for earned leave not availed 

while rencJering service on deputation in CDI since 

24993 till date aiongwith the interest 

N 
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8.2 	Pass such other order/orders as may be deemed fit 

and proper in the facts and ci rcumst anc es of the 

case 

9. INTERIM ORDER PRAYED FOR 

In the facts and circumstances of the case, the 

Applicant does not pray for interim relief.. However, 

he p rays for early disposal of the present app]. i cat ion 

.. 

The App 1 icat icn is filed through Advocate 

PARTICULARS OF THE I ,,P..O.. 

i. ) 	I ..p..O.. No.. 	 4 24 a 

Date  

Payable at 	Guwahati 

12 LI ST OF ENCL OSIJRES 

As stated in the Index.. 
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V E R I F I C AT 1 0 N 

I, Suresh Pal Sinqh Yadav, Son of Lat:e Netra Pal 

SinQh Yadav, ad about 47 years, presently woTkincf as 

Inspect c:r, Central BureaLt of Invest:icjation (-nti 

Corrupt ion Branch , R (3 Daruah Road, Guwah ati and 

resici Inc1 at Dorothy Apartment , 4th Bye Lane, ABC, Tarun 

Nacjar ,  , Guwahat I .... 781005, do hereby sal emn ly  affirms and 

verify that the statements made in the accompanyinq 

app iic:ation in paraqraphs 
Lj.5L7oLj. 

a r e true to my knowiedcie ; those made in 

paracjraphs /f.... J kC L  are true to my 

lr3fc:rmatc:in heinç basec:l on records which I bel ieve to 

be true and the rest are my humble submissions before 

this Hon hie Tribunal I have not suppressed any 

4 c'ri al f acts of the case 

And I siçjn this verification on this the 1011jay of 

January 2001 at Guwahati 

Ir- 

'S "~' P 'P S iN 	V I  
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GOVT OF UTTAIPRADESH 
FINANCE (GENERAL) SECTION- 4 

NO. GEN-4-1905/TEN-81-'20270 
IUCKNOW, .30 OCTO3ER, 1981 

'OF'FI;C'E 	MEMO 

The undersigned 'Is directed to state t'at vide 

OM No. GiN-4-25Y1EN-81-202-70 dtd. 28 May, 19R1 R/W Govt. 

Order No G1±N-4-1255/TEN-8120270 dtd 21 October 1981. 

Prsenti.y facility of 'Leàk Encshment is admissible 

equivalent to Payment of Salary of 1 months/30 days 

Leave/Earned Leave from their accumulated leave account, 

withouti atually availing said leave, once in ca.1.ander year, 

under' certain iEl tipulated conditions to those, employees of 

State Govt. drawing salary of Rs. 1000/- per month or less. 

As per decisioncen by the Govt on the recommendatiOns of 
1. 

U.P. 	Pay 	C!1Ssion 	(1979-80) 	as 	regards 	to 	leave 

c.ashnent , His Excellehcy the Governor of Ut tar Pradesh is 

piâsed to order that facility of Earned Leave Encashment 

will now be amis's3Th1e under following conditions. 

1. Asreeommende'd by Py Commission and accepted by ('.ovt. in 

revised Pay'Scales, Fbili.Ly of leave encashment. i.s 

admisabie for 1 month/3'0 days Earned.Le ave for those 

em].oyees inreceipt of Rs. 1.400/- P.M. or less, and 15 

days , icavo 'ashmeflt to those in receipt of nire than 

Rs!1400/- p.month with the condition, thatasth date 

after surrédering 1 month/30 days EL in leave account of 

th employee for encashnént their must be in residue 

atLest 60 days E.L. The provision is stipulated in view 

ofth interest of Govt. Employee so that if need he he 

may avail Erned Leave' without hei.ng compel id to avail. 

leve at !Ia.f Pay/wi.thout Pay. S  

2 cnefit of t 	 rl arned Lave rncashment is ,dmccthle to 

officers of Id] Incli.a Services workinq un(ler tnte Govt 

also, under cbnditions sti.pulated in Pam I hereinabove 



- 
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5• 

. 	 I 

t1oweer, ith. restriction that said benefit will not be 

dmissib1e to 5tate cadre officers during period of 

deputation under Central Govt. 

The State Govt. Employee in present scale including All 

india Set i.IYOfficer whose Pay Scales are not yet 

?evieçi redtliiig admissi.bili.ty of Leave Encashment, the 

earies a1lowance/additiii. Dearness allowance as on 

i .7.1979 ;oul'be added to basic salary and thereby on 

the basis of :SalarY co..calcuiated, this facility for 

Leave Encashrnnt for 1 month/JO days/15 days will he 

sanctioned. 

Illégible/(as. regards admissibility of Leave EncashrPent 

only basic i(u5 defined in Rule(21) (one) shou].d he 

5 eken into ac ount and other pays should h(- omitted), 

c."!'or the durntion of I eav• encashmr'nt a.ppl led fev, t - hat 

1eave salary, non practicing allowance/Pay, Dearn 

alldwance & city compenstory allowance would be payable 

to the Govt!.:  Servant, which would have been paid other 

wise in case of actually avallinq 1 month/10 days/15 days 

rarned Leu11 )' him. Alowever No. URA will he admissible 

forthe p 3.idof Leave applied for and deduction. their 

Irom would he made as reqrds to G P F Advance, House 

• 	... 	Rent, other Payments to cooperative societies etc. 

. Theofficers competantto sanction E.L/Leave on iverage 

pay 1  would. 	. competn€. to sanction 	Earned leave 

encAshment. Application for Leave Encashment should he 

submitted in Prescribed Form. 

Further after •g1t of Leave Encashment and on the date 

thereof 1. month73Q  days/l5 days Earned Leave should he 

deducted in Leave account and iemark to this effect shoul.d be 

iad thLrCjn that such deductIon in the leave accoint has 

been made on account• of Leave Encashmerit. 

This Facli i.Ly for Leave EnastinirnL Wi 1 1 	hr ;iIinI ssi hir' 

•onl I Y one .i.na cai.nnder year. 
.5 .  

S:h 

.5. 



8 	illegible 

9 	Facility of Leave rncashmnt willi-, nrit he admiccibl 	in 

those cases where, Govt. Servant i 	to retire in ';lr'ss 

than 1 month/30 days/15 d a y s as nppJi.cab.le to him... 

: 

Payment of Leave Encashmett shonid lie made to t 11 M110, 

Employees just after the ,Teave ap'pJi.ecl for. in 

officers 	Advanco 	awl 	totild 	tn 	tnjc1e 

applcahle in case of drawls for 120 dy I rne) Teve 

as per Finance Rule Para-5,' Part-i Sccinn 240. 

This fcility is admissible' to those ovt, servants also 

who ae on deputation to Govt. of. india/other States 

Govt. or Foreign Service. 

In order to ensure that reqnircc1 	nti.res a 	gnr.d 	tr, 

• enHshthent of. Earned - Leave has been made l.n 1eVe 

account, so far as non ga:7efted of ii.cr.s are concerned,'thr' 

same will he made inservce hook,. lav.e ccot.1r1t : a •thP 

time f Leave Encashment drawl. 1.ii.e drawi.nq i.eae 

encnshThent. for Earned Leave appi. iel for , the di shns I nq 

officer will certify in the. bill, in which drawls are rnide 

that necessary entries as regards tohe leave encashment 

has been made in service book/leave account etc 

13 The Govt servants mayavail the faclity of (lepoc1tinq 

the amouit so received throiqh leave enciqhment 	t h y 

wich, in the G P F 	Acccount 	Ilowe'! where -CV( 	I1( h 

G.Pj. is of Permanent nature th will, not -  ho ny 

con1equent right on the Govt. contribution in this 

regard. 

This order is effective w.e.f. 29th SL, 3931 

- 	 Nr.i.pendra Mish.rn - 	
' 	SiL 	Secr,'tary 

J.  

-. 	 • 	 . - - 

• 	
• 
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Entra1 
9bv.rnment of India. 

	

.. ' 	 ioc No.3, C.O.O cocnplex, 
• 	 Iodhi Road, 1jew1t110003... 

•. e .s,I . pated$ 	. 

'r o  
's$ •r.' 	'• 	•/' 	•t 	i 	 - 

• The Supc3t. of Poiige, 	 \: • 	 ; •- • '' 

.CI,AC.OUWah$ti.'4'4c'.. •. 

	

- 	s 	
• 

SubsLoave .ncaabment O 5hri 8.P.51nYa,Ifl$pt1r. 
.'• 	 .' 	 t ..t.i•L..,,. 	

I, 

sir, 	
I 	 I 	 I 

I I',  ,I 	.dPf1 	 L I 

• 	 - 	plea5e..refe: to y zW/!4 No.A2O/157/3/7616 dated 

17.118 I,on the aubJect ' not.d abov 

1 deail instructions retarding leave encashraent 
• 	 to th.. Qffiosro fp..po3.ia. ar .'aijlab3.e In Heed Office. • 	1 

Therefore,furU1erf1riicationB in thic regard ay be 

Qbteined,frocn UP ovt.'vid. their Ord.r No 0 4-488/1O/23088 
.1 	 5.  4• .• 	 - 	.5 

' 	 dted 	 J 

.. 	 is further.reque$ted. to pi 	ifltifat, 	ht1 

.8.p34nh.Yadev,Xnsp.otor-ha since'bcen : reLteved:crn 

	

 
I 	r.ptrI ation. 	 . 

• 	•- ..S 	 • 	•• 	•%• 	4 ••  
• • 	'- 	• 	 . 	.t 

	

ç3-h 	• •. 	..-I 	- 
•I 	II 	 sill 	 '' Yars faithfully. 

II '' 	' Cj .. 	 .t•' r 	iS 
• 	: 	'- 	'1. 	.. . 	•. 

5  
(DrTaren 

g 	 rT:A6nini,tr*ttv. Offic.rn,tx 
- 	 I 	y1Ift'P 	P 	a is Delhi0 
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A/3 

NO GrN-4-1077/mN-85-205/84 dtd 
.rLucknow, Dtd. 13 June 1985 

FICE 	MEMO 

, 	 Th .iJnclersiqnecl is di. rcct:ed to s ta tc that: v i(Ie 
; q.r1(5) of office memo No. GFN-4-1.905-rF'N-81-2n2-70 dtd. 

30..l0.191 far Leave Encashmtht for the duration; those Pay 

,a,td allowances are admissib1eto the concerned Govt. Servant 

hichre admissible in the event of his actually avai.ling 30 

,dyas/15 days Earned Leave as on dateof T.eave Encahment. As 

per aforesaid system owing.to the difference in No. or days. 

different .1..,;Ms of calander year, their remains no 

.uniorm.ity in t.brites of Leave Encashment admissible. For eg 

wing to 28/29 days in February Month, in case of sanction 

of-1eave encashment, one month 2 days or 1 dny, in case of 

:FePuarybeing oI 28 or 29 days as the case he, equivalent of 

p-Leave encashment 'is receIved. But if emp.l.oyee wants to 

utilize encashrflnt In months of August he receives Pay 

.!equivalent to 30/31 days. in order to remove this anomaly Ills 

• excellency the Governor revise aforesaid Para 1(5) of office 

memo: as hereunder.. 

i '' ,. .-, 	. 	'. 	. 
Pre s ent i * ,  Para 1(5) 	 Revised Para 1(5) 

For the dura tion of such 	 For the dirat: inn of such 

encashmnt to the Govt. . 	 Leave Eqcashment to the Govt. 

servant, that leave Pay, 	 servant, that Leave-Pay, Non 

non practicing allowance! 	. 	Practicing allowance / Pay 

Pay, derness 	ow ance  & 	Dearness 	allowance, 	City 

city cohtparsatory allowance 	compensatory a].lowance, Itill 

wIll be admisE 	w h i c h 	. Bevel.opment allowance would 
\ 	M 

would have been amiqsjh]e 	be ndmiss.ible hnt- no II P A 

.t.o:hlm in t h e event of 	 will, 	he 	admissible. 	This 

actually availing::1 month/ 	amount will be Payable tn 

30days/15 days Earned leave s  : . full. and no deduction tiere 

but no Douse Rent allowance 	•. from would he made as regards 

will be admlssfbl4 for the - 	to (; . P. F'. A(lvaflre TIni,r' rent 

dra tion of leave ;F'ncash- 	 Payment: 	to 	r'opr' rat- I vr' 

meni. The amount 1 Payable 	SOCiCtICS etc. 

in ful and no deduction 	 Cash PquivalenL of Leave 

therefrom would he made as: 	Encashment 



0 

j4 . . 	• 

reqnrds o. 	 - Admissible Pay 

rent, Payment to 	 & allowance as 	Days of leave 

Cooperatave Societies etc1 	on date 	x flncashment(30 

30 	 days or 1.5 dys 

Awly 

• 	 .- 	Hir 'a 

I 	) 

3.• Pa ra 1( 5) of a forsa id memo d . 30/1 0/fl 1 1 	a !netIde(1 	n 

that etent only 

4his order '{séifectivef.om 1-4-85. 

• 	 • 	 Ilargovid I)nhral. • 	
sPr. Sorrntnry 

V 	 I 
All Head 	of Department, 

and 

Pr1i6cipal Controlling Officers 

N. enera1:4-l022 (I)/TN-85-205/85 dtd. 

Copy fo.rward to following for information & necessary action. 

1...1ccountant G 6. nital, First & Third, Ii .P. , Al.] ahabad. 

2..jccduntant General, SecondU.P., Lucknow. 

3. Secret tary legislative Asser'nhiy/T.eqisLitive Council V.P., 

Luck now.  
. 	 V  

4 I 
V  Pricipa 1. 	Finance 	& 	Acccuints 	Tral n i nq ('ire, 	II. P. 

- 	t..uclncw. 	V . 	 V  

5 - All Sctionsf Secretariate. 

By order 

VU1) PRM1\S1I AGRAWAL iL. Sec. 

V 	 r 

	

I 	• 
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GOVT • OF,  UTThfl PflAt)F$.tI 
FINANCE (GENFRl\L) SECTION - 4 
NO. GEN. 4-488/TEN - 200.88 
LUCKNOW, 25 August, 1989. 

Sub : Earned r.eve Encashmerit of Govt. Employee. 

Undeisigned is, directed to state that presently b . 

a 	per 	p.onditions 	l.aid 	down 	.i.n 	office 	memo. 	no. 

Cen-4-1905/TEN-81-202-70, dtd. 30 Octhher, 1981 Govt. 

Empl.oyee rceiinq, salary,lss -than Ps. 1400 per mnsen. are 

ntitled fqr ;30days and those employee receiving salary nore 

than Ps 1400/- per month ace entitled for 15 days rarned 

.teave Endashment once in a calendar year .  

2. As 	recommendtions of -SAM'rA SAMtTY (PAY UNlFOPM.Y 

COMMITTEE).. donstituted by Govt. and .*esolutiqn adopted by 

Fina,c 	(PAY COMMISSION) Section - 1, and dc.ided vl(le 

rcsolut].on .no 	Pay.Comml-].739/i'flN-89-4i(M)/.8-9, dtd. 15 

May1989, rc-visc?d Pay Scales are implemented for GovL. 

Em14es. w.e.f. Jan :1, 1986. Therefore his excellency 
.... the Govrnor under restrictions & condit1s vo fi tillned in 

Para-']. referred hereinabove, consents to enhance the. 

....prescribed .slary limi of Ps. 1400/- to Ps. 2900/ -  P.M. 
w.e.'f. /1/19.8 for the admissahilityof 30 days Earned 

Jeave Ecahsiient. 	- 	 •.. 

Accord.i.niy 	w.e.f. 	l./.1./1.9R( 	('ovt-. 	Fmpioyee 

receiving Rs. .200/- per month or less in revised Pay Scales 

are entitled for 30 days, and those receiving more than 

2900/-per. month are:entitied for 1.5 days Leve 

Eticashment in lieu of Leave; not availed, once i.n calender 
year.  

Ty nr(1r 

,.' 

r - 	 •'. 
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To 	 5; 

All Heads of Departments; and 

Principal Officers, Govt. of Uttar Pradesh 

5. 
No GEN-4-488(1)/TEN-200 138 

Dt1.H 

S 

 forwarded for information & necessary action to 

fo1llowing.... 

l 	Accc1untant General (Accounts P. Fnti.ticcncn) Firt:& Secon.0 

iJ.P., .Mlnhnhacl. 

Acccuñtant General (AudIt) First Second U.P. 

Secretary Leq1.ative Assembly, Leqis1aive Council. U.P., 

Lucinow. 

4.: Prinlqpal, Fdnance & 1\ccounts Training, InsLitute, Tucknow. 

All Séctionsof Secretariate. 	 S  

Bill (PyCoimfssion) Sectloni. 	. 

S. 

A 	 S 

H' 
Ry or(1r. 
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..4f  
To 

The Ac1citiOna]. Director, 
cBI/EZ/Calcutta. 

Trough : 
Theupdt. of Police 
CBI/ACB/SP,. 

7 .  Guwahati. 

Sub 	Grant of, Leave Encashment in Lieu of Drned Leave rn' 

availe3. 	 S  

Ref : 1. My e.itions dtd. 2/11/98, 12/11/98,26/11/98. 

• 2. Léttr No. •DP1D I 1999/00249/20014/1609/93 of,  
Adminitrative Officer (F'), CBI, New Delhi, R/W offic" 
Memo NO.HGEN-4-488/TEN-200.88 dtd. 25/8/1989 Of Govt: 
of Utttar Pradesh regarding admissibility of Leave 
Encashmekt to GOvt. Employee of the State of Utta 
Pradesh while serving in State, and on deputation to 
other Stàte/Central Govt./Or Foreign Service. 

Sir, 

In reference to the above, I heroby humbly submi. 

the followi1ngF for your kind consideration and necessary .  

action  

That I joined as Inspector C'1I/?CB/8h11 11ong brançhJ.. 

24/9/93on being sent on deputation by t:h.IJP. Police.: 

That I'amentitied for 30 days Earned Leave in a calander 

yet 
a+ 

 in the evCnt of riot availing t 	 'I leave 

am cntitied to leave enchment for one month in a 

calander year. The said facility is avaiLihle to U -

employee.jof Govt. of tJttar Pradrs1r even :whii.e pu 

deputat on to other States, Cent rat Gqvt. Department and 

on rore1gn assignment (copy of re]ovant ('ovt of tJt 

Pradesh order as well as its English 	trans - literaticin 

enclosed herewith for ready reference ac i\nnr'xure-i\) 

That 	siitce my 	joining 	cI/TC13/h11 Ionq 	br,neh 	on 

deputaidn •w.e.f. . 24/9/93. ntil now, neither. 

granted Earned Leave due to the excieflc.i.es  of offic.ii. 

Co%c1 

 

 

.3. 



# 	2 	fl 

1 0 
work, nor I was granted & disbursed 'Leave Fncashmei:i,ir 

lieu of Earned Leave not availed', deFpitë my rept•e& 

pleadings personally and thiouqh ' r fl ions to the 

concerned in this regard. 	 '. 

As a result durinq last seven years of, my 	erri rf ,  ()fl 

deput.ation 	in 	CR1 	enti t1?d 	IflC 	7 	InOt) 1114 	of 

Fncashment on account of 7 r,onth of i.eavr ,  earned. Fnrt:er' 

during last seven years of deputation in CR1 I earned 

.7x30 	210 days of earned leve in my, leave account, and 

given the fact that I was already hring 120 day 	f 

Earned Leave in my account while r ime on deputation 

thus making It now total Earned Leave as 330 days.. 

Iowevr as per statutory provision. unavailéd Earned 

leaved accumulated beyond 300 days is treated as lapsed, 

• thus in view of it I am not only beilng  deprived so long 

of thel  pleasures of holidays on earn.ed leave on accoun1 •  

of excigencies of Govt. duty, but also I was denièdmy 

iegi4mate right of Leave Crashment in lieu of 

Leavenôt availed and thereby I was s jected to F.i.nariraJ 

injury and harassrent for the reasons best known tche 

concerned and understood by me too. 

4. That even after receipt of the said order, of Govt; of 

Uttar Pradesh alongwith letter of Administrative Of ic: 

(E)/CBI, New Delhi (Annexure-i) by Supdt. of PIiô 

CRI/ACB/Guwahati in January 1.998 itself clea.1' 

stipulating the guidel ines for grant of Lave rncashm,t 

and also that the said facil.ity i .aimissihle to. th 

Govt. of .U.P. employees on deputation o other state and. 

Central Govt. department/Foreign services etc. and 

despite submitting the English transitrati.on of the said 

G 0 of Govt of tittar Pradsh by mc, ac also expi ainirq 

personally the whole text of the said G.O. to present 

SP/cI:sri Om Prakash and the than head Asst./Accountd•nt 

Sri U 1< Dutta, I was neithe granted heave rncashmr r 

the !calander years subsequently to H ceipt o 

said itter/G.Q. in 1998, nor for th 	ars from •19't 

• 1998. 

Contd...... 



# 	3 	1t 

It is also note worthy that other deputatiQni.StS from U.P. 

Police working in CBI/ACB/New Delhi. viz. Sri Pawan Saxetfa. 

Insp/CBI an 	also others workir4 in CBI/.ACB/LuckflOW 

regularly being granted Leave Encashment as per the proviipn.. 

of said order and this fact was also brought to the noticeo 

the concerned but without avail. 

5. That it seems the concerned are not in the mood to honouI 

the said order of the Govt. of tJttar .Pradesh and the 

letter of ILO. in this regard, and are inclined to cuse. 

me harassment and financial injury in a motivated wayby'. 

neither granting me Earned Leave, nor granting 

Encashment in Lieu of Earned Leave not availed •and. 

• thereby,1 through deviousness, allow the earned leave to 

lapse, knowing fully well that my earned leaved are1 

spililing over the statutory limt of 300 days and as such 

are bound to lapse. 

I therefore most humbi.y so] icil ht i.ndulycnce:oi 

your benign self to examine the matter and render justice:.b.y 

issuing order to the concerned . 

1 To grant me Leave Encashment of 1 mont,h..rL for this 

calandr year immediately in order to avoiA my EL be]n 
• 	lapsed over and above the statutory proiiOn of 300 d', 

in my leave account. 

2. To grant me Leave Encashment for other ix months Of: 

Earned Leave not availed while rendetinq service:- ôi. 

deputation in CBI for the rest of the six years from l'93 

to .1999  

I For this Act of your kindness 1., hall remain evé 
grateful. 

42e 

Enclosure : As above. 

- -Yo6rs faithfui1.\, 

(StiR ESH PAL SINGTI YNAV). 
Insp/C131/ACI3.. .. 

0/0 '1'Fi .t'/cR.t/1cn/sP: 
Bye Lane N.2. 

R.G. flaiira)i ROI 
Sunirptir•, 

]Jj 

(S P Snqh 1, Tnsp/CB1/ACI3) 

Copy to : Di] ,ector CBI/New De].hi 
Foi inforamtion and 
ne( essary action. 


